» Matters under

{Shri Krishna Chandrs Halder]

cutrn port and whether the minimum
qiuum of 40,000 cusecs of water wall be
altowed to come from R to save the
Caleutta port  Today being the last day
of the session, I would request you to
direct the Mimister of Parliamentary
Affairs or the Minister concerned to make
ad:mement today during the course of the
y

{1n1) OPENING OF SRINAGAR-RAWALPINDI
AND SUCHETGARH-SIALKOT ROAD®

SHRI BALDFV SINGH] ASROTHA
g:mmu) ‘The plea to open roads from
rinagar to Rawalpind: from Suchet-
garh to Sialkot 1n Jammu and Kashmir
appeared 10 Hindustan Times newspaper
of 15th July on account of the statement
‘made by Shr1 Mohammed Afzal Beg, the
Deputy Chief Mimister of Jamnmu and
Kashmir ‘This pertaine to a very impor-
tant matter of public interest, political
1mportance and, as such, I would request
the Hon’ble Mimster concerned to make
a statement today on the floor of the
House regarding the action of the Govern
sment on the subject

13 44 hrw.
{MR DEPUTY-SPEAKER 2 the Chatr)

{111) FINANCIAL ASSISTANCE GIVEN TO
KARNATAKA FOR DROUGHT REBLIEF WORKS

SHRI S NANJESHA GOWDA
{Hassan) Mr Depury-Speaker, Sir,
1 would l1ke to draw the attention of the
Central Government, particularly, the
Finance Mlm;:;r :\hat, n mp y tohl

uestion on ust Ing the
?undu\lotted mvungugs States for d ht
relief works particularly to Karnataka,
he was pleas:d to say that R8 4 5 crores
‘were released for drought relief works
In this context, I would like to say that
duning 1972-73 and 1973-74 there was
failure of rains in the State, 11 so man
districts, and there was no water tc drx.
no food to eat and no fodder for cattle
"That was the situation Durning those
years also the Government of India was
pleased to send a Central team and released
crores of rupees to the Karnataka Govern-
ment to spend on droughtrelief works
Whale allotting money on drought relief
wrk, the Government of Irdia took pains
n g ving money to Karnataka State also
I thank the Goverrment of India for that
But 1n that regard I would like to say
that the Government of India did not
have any check over the exp~nditure made
by the States, particularly in Karnataka

During 1972-73 and 1973-74, <0 many
agencies were empowered to spend this
money PWD was empoweredto spend
monev on various works such as to pro-
wide labour 1n villages. The State Mar-
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koting Coop*rative Federation wis glso
empowered to supply food, seeds and
gxymur; to such families ﬂ:: wme affected

t. I am sorry to say that the Cobpera-
tive Federation which was entrusted to
[ y maaure and foodgrains to those

ected areas did a lot of scandal 1n my
State The comcerned authority gave
an order to them to smly free seed to
the poor farmar» who no seeds for the
next ¢)ming season for sowing purpaes,
bscanse the rain was likely to come But
you know, what happened was that the
free seed. which were to be supplied to
the poor farmers were given to somebody
clse against bogus names

MR DEPUTY-SPEAKER  Your
time1s up

SHRI 8 NANJESHA GOWDA 1
want some more time

MR DEPUTY-SPEAKER Nog be-
cause mitters are b=ing raised under rule
377

SHRI S NANJESHA GOWDA In
that regaed, I am sorry o say that the
mon>y wa misused by so many political
leaders who were occupying high offices
They b-cime Minsters Cabinet
Ministers 1n that Government I am
sorrv to say that the Government of India
18 not taking any interestin having a check
over the money given to those States even
though swindling has takenplace I have
a record before me  Thus 1s the nt
of the Pub'ic Accrunts Committee which
was concurred with by the Congress
Members also

SHRI K LAKKAPPA (Tumkur)
I am on a point of order

SHRIS NANJESHA GOWDA I
do not know why that R:portis not
considered

SHRI K LAKKAPPA Heis br ng-
ng a;l the e thing —Congress (Inferrup-
tons

MR DEPUTY-SPEAKER He 1y
only qusting for the Public Accounts
Commuttee’ Report

SHRIS NANJESHA GOWDA S$»
far, no acrion hay been taken on thar I
request the Government of India and the
Financ> M n ster particularly to probe
nto this matter and rake an appropriate
action

(v) REPORTED STRIKE For Two Hours
BY LIC EMPLOYEES ALL OVER THE COUN-
TRY ON 4-8-1977

SHRI DINEN BHATTACHARYYA
Serampore) With your opmlmon,
11, I want to raise a matter of publicim-
portance  Onthe 4th of this month, more
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than 47,000 employees of the Life
Tnsurance Corporation of India through-
out the country demanded 15 per cent
bonus under the old agreement which was
modified by the previous Congress Go-
vernment wrongly and illegally They
stopped work for two hours

This Janata Party, in their manifesto
also a sured before elections that any-
thang wi that was done to the weaker
sections or the employees or the peasantry
wiil be rectified Here 18 a ca ¢ which
was discu sed here in thi House 1n the
last Lok Sabha from both side< and unam-
mously 1t was taken for granted that the
Government of India had done some-
thing which was unprecedented in the
history of our country  Moreover, the
agitation that they started on 4th will
continue and the smtuation will further
deteriorate 1f Government doe not comc
forward immedsately with certain acticns
11 respect of payment of bonu as per the
agreement that the LIC employees had
with the management

I also want to rawe—as today 1s the
last day~—the question of payment of m:m
murm bonus which was taken awav by the
vrevious Government by an amendment
of the Bonus Act Therc have been re-
presentations irom all quarters The
State Govurnments of West Bengal and
Kerala have made representations to the
Central Government to come forward
immedsately with a statement with regard
to their decision on payment of min mum
bomus The Durga Pwa i West
Bengal 1y coming, the Onum festival in
Kerala: coming, Diwali1s also coming,
before these festivals, if the questicn of
bonus 1s not settled 1f the announcement
19 ot made the workers will not keep
quiet and they will be compelled t  fart
an agitationon this I would request the
Labour Mimister who 1s here to be hind
enough at least to exprees to pull out
as to what 1 the desire of the Govern
ment what the Government 1 going «
do with regard to payment of mimmum
bonus and atso about payment of bor us,
a3 per egreement, to the LIC employees—
which was modificd by the previous Go-
vernment A large number of MPs
have made a repre entation to the Finance
Mimster to do something 1n this matter
‘Today1s the lastday We also demanded
that there should be a discussion on this
1ssue  But nothing has been done T
do not know what the Government s
oing to do 1n this matter _The Labour
idimnet must reply, Sir He1s here
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